
UA.NO.7%'OF 2006 

ORDER DATED 24.11.06 

Heard Mr.N . R. Routray, Ld.Counsel for the Applicant and 

Mr. S. K.Oj ha, Ld. Standing Counsel for the Respondents; on 

whom a copy of this O.A. has already been served. 

2. The Applicant's husband while working as Bridge 

Khalasi at Kuakhai under P.W.L, Cuttack has died. By order 

dated 6.8.1999 the services of the deceased employee have been 

regularized by C.E(C), Bhubaneswar. But by order dated 

1 6,2001, the order of regularization dated 6.8.1999 has been 

cancelled. Being aggrieved, the Applicant approached this 

Tribunal by way of tiling O.A.No.267'01 which was dismissed. 

Alter that Applicant submitted representation(Annexure-A/5) to 

the Chief Administrative Otlicer(Con), E.Co.Railway, 

Chandrasekhaipur (Res.No.3) for grant of family pension which 

is pending since 8.5.2006. It is explained by the Counsel for the 

Respondents that the decision can be taken at the Secretary of 

the Railway Board level. 

3. In view of the, above, the application being premature, I 

am not inclined to intervene in the matter at this stage. However, 

as agreed by both the Ld. Counsel, Res.No.3 is directed to 

forward the representation to the Railway Board through proper 

channel within a month from the date of receipt of this order and 

on receipt of the same, the Railway Board shall take an 

appropriate decision within two months thereafter. 
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4, 	The O.A. is, accordingly, disposed of at the admission 

stage. 

	

5. 	Send copies of this order along with, copies of this O.A. to 

the Respondents and free copies of this order be given to the 
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